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1. Union of I dia represented by

Secretary, " Ministry of Personnel
And Training, New Delhi.

2. Union Public' Service Commission
represented by its Secretary,
Oholpur House, New Delhi.
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Counsel for thé Applicants : Shri J.Sudheer

Counsel for the Respondents ¢ Shri N.R.Devaraj, Sr.CGSC
|

CORAM: |
i

!

THE HON'BLE JUSTICE SHRI M.G.CHAUDHARI : VICE-CHAIRMAN JLﬁﬁi-—

3

»

o
THE HON'BLE SHRI H.RAJENORA PRASAD : MEMBER ({A)
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(Oral Orders pef Hon'ble 3Justice Shri M.G.Chaudhari,
Vice=Chairman) .

Counsel for the applicant absent., 3Sri N.R.Devaraj,

Sernior Central Government Standing Counsel for the Rasp
dents. Apparehtly the 10 applicants in the instant case
geek to rely on the decision of the Madras Bench of the

Cantral Administrative Tribunal in 0A 1243/95 dt.9-4-96.

Hon'ble Supreme Court howsver has been pleased to direct

The

the

stay of the operation of the aforesaid decision of the Madras

Bench., In the additional reply filed by the respondents
has been gtated that the issues raised by the applicants
instant 0.A. and those raised in the OBriginal Applicatioc
Central Administrative Tribunal, MadrasrBench are identi
and the Hon'ble Supreme Court has stayed operation of tH

h
It 70

of the Madras Ban;h and,gés Seized of the matter.
been stated that final results of the Civil Services Exa
of 1995 have already been declared on 17-6-56, They furn
submit that the application has become infructuous.

T i
We notice at this stage the appeals have been admit

2.
the Supreme Court and interim gtay has besn granted but
final ad judication from the Supreme Court on the issues
ved will be auailéble only after the fPinal decision of ¢t

matter. Since the issues involved are the same, it is 7

legs to mention that the respondents will be bound by the

decisions eventually given by the Supreme Court on the i

involved and apﬁly the same to the applicants in the ins

bupe—

in the
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cal

e order
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. 6. MNo order as to costse
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0.A. also although they may not be parties before the

Supreme bourt,

3. Gri N.R.Devaraj, states on behalf of the responde
the respondents will abide by the decision of the Supr
in the appeals ﬁau Piled and pending before it inresp

!

applicants also lappropriately. Sri N.R.Devaraj, state

statement may be recorded as made on behalf of the Reg

4, In view of the statement made by the learned coun
tihe respondents, sufficient pra@ectian is available ta
.- I Ay . . .
cants, Since the matgrial issued involved are pending
the Supreme Court, we do not think it necessary to kee
instant 0.A. pending. It will be for the applicants f§
whether to apply for being impleaded in the pending af

before the Hon'ble Supreme Court.

1
|

5. In the resﬁlt, following order is passed -

In view of the statement made on behalf of
the réspondents that the regpondents will
apply'the decision of the Supreme Court to
the applicants also appropriately, the OA

is disposed-of as no adjudication of

Hon'b le

nts that
ama Court
ect of the
i that this

pordents.

gsel for

the appli-
before

p the

o consider

peals

(. issue§ involved is called for by this Tribunal.
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{H.RAJENDRE

Member Viee=Chairman

‘Dated: 1st July, 1996.
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0.A.566/96.
To

1, The Secretary, Ministry of Personnel
and Training, Union of India, New Delhi.

2. The Secretary, U.P.S, C.
Dholpur House, New Lelhi.

3. One copy to Mr.J.Sudheer, Advocate, CET.Hyd.
4, One copy to Mr.N.R.Devraj, 5x ,CGSC. CA‘I‘ Hyd

5. One copy toO Library, CaT,.Hyd,.
6. One spare copy.

pvm.
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